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(b)if so, the details thereof; and

(c)if not, the reasons therefor?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL): (a) No, Sir.

(b) Does notarise

(c)Such schemes are formulated by the
States onyeartoyearbasis dependinguponthe
problems inthe problemsinthe affectedareas.
However, drinking water schemes are takenup
for villages with No Source or indeadeaute
sources, including those in drought affected
areas. under the normal Minimum Needs
Programme and Rajiv Gandhi National
Darinking Water Mission/Accelerated Rural
Water Supply Programme. An outlay of Rs.
848.15 crores under State Sector Minimum
Needs Programme and Rs.740crores under
Centrally Sponsored Accelerated Rural Water
Supply Programme/the Technology Mission
hasbeen providedin 1993-94 for supply of safe
drinking waterin rural areasiincluding villages
affectedbydrought.
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Will the PRIME MINISTER be pleased to
state:

(a) the total land accurired by State Gov-
ernments and Union Territories duringthe last
three years , State-wise sofar; .

(b) the rates of claims paid to the land
ownersthereof; and

(c)thetotalland out of the above acquired
land given to landless farmers, State-wise
alongwith the details of further proposals inthis

regard?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIRAMESHWAR THAKUR): (a)to(c). The
details of the land acquired different States and
the Union Territories duringthe last three years
underthe State laws for Ceilingonland Holding
andthelanddistributedtothe landless rural poor
is givenin the statement enclosed. The confer-
ences of ChiefMinisters/Revenues Ministers of
States made recommendations to expedite the
dis-tribution of ceiling surplus landto the land-
less poor. As a result of the se recommenda-
tions, Special Drive for distribution of ceiling
sumpleslandfromOctober 1991 hasbeenunder-
taken. This Drive s still going on.

Therates of claims paidtothe landowners
whose landvestedinthe States underthe above
laws very from State to State.
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